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yTHE PUNJAB BETTERMENT
ACREAGE RATES AC%,H A¥9(5;§' 5 AND

PUNJAB ACT NO. II OF 1953

eceived the assent of the Governor i

of P
5th ‘January, 1953, and was first publl;:lll:l(; io: :ll:g
Punjab Government Gazette (Extraordinary) of

the 21st January, 1953].

[R

s | Z 3 2
e No. Short title Whether affected by later

I, S _ legislation

1953 11 | The Punjab Betterment Amended b j
Charges and Acreage of n1 9(:58.'y Punjab Act No. 12
Rates Act, 1952 Amended by Punjab Act No. 7
of 19592~
Amended by Punjab Act No. 34
of 1963.4

Amend_cd by the Punjab Re-
organisation (Chandigarh)
(Adaptation of Laws on State
and Concurrent Subjects)

Order, 1968.

f betterment charges and

An Act to provide for the levy o
nds in the State of

acreage rates on certain la
Punjab.

It is hereby enacted as follows :—
d the Punjab Better”

1. (/) This Act may be calle
Act, 1952. .
which im-

ment Charges and Acreage Rates 19
5[(2) It shall extend to the territories .
6, were comprised

mediately before the 1st November, 195 .
in the Styates of Punjab and patiala and East Punjab States
nce.

Union]. .
(3) Itshallc me into force at ©
 object Punjab Governmen! Gazelte

1For Statement of Objects and Reasons 50508_1709  correport of the Joint
r, 1952, pages "= Eate3-28th November, 1952,

(Extraordinary), dated 25th Octo r, 193
Select Committec, s€¢ | see Punjab Legislative
Part V, pages 135—146
Assembly Debatcs, 1952.

.3For Statement

Sy

d Reasons, see Punjab Government Gazelt®
s, see Punjab Governmen! Gaeetle
’

(Extraordinary), 1958, page n
sFor Statement of bjcctsand Reaso
(Extraordinary), 1959 page 17t 4 Reasons, see.}’un}ab Governmen! Gazette

‘For Statement of Objects an
ge 1159.

(Extraordinary), 1963, P23

58.
sSubstituted by Punjab Act No. 12 Of_agg Governmen
on the 15th November, 19589"””‘13 Nplé[:rijcr 1958.
No.6136/Irr./W/58/40640, Jated the 15th MOV '

This Act camé into force
¢ notification

Short title, extent
and commence=
ment.
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1 3SS the context ot erwise
iti 1S ACl, unless h re.
Definitions. 2. In th
quires,—

) ‘ates”  means the Charges levj
“‘acreage rates : irripat; &d
under gg?:tion 6 on lands included in an Irrigation SCheme .

bR
“betterment charges means  the Chal‘ges
= ng?ied under section 4 on lands Included

irrigation scheme ;
(¢) “canal” includes—
(?) all parts of river, stream, lake or g natura]

collection of water or natural drajngg,
channel to which the Provisions of

Part II of the Northern "~ India Cang]

and Drainage Act, 1873 (VII of 1873), Vinor
apply ;

(@) all canals, chanpels, reservoirs, wells, tube-
wells and lift MTigation arrangements con-

(#ii) all works, embankments, structures, supply
and escape channels connected with such
> Channels, reservoirs, wells, tube-

 arrangements ;

(iv) all watercourses, that is to say, all channels
which are Supplied with ~water from a
canal but whigh are not maintained at the
cost of (e Government, and all subsi-
oy Works “belonging’ (o any such
S 3

Immvestment made, the jnterest
thereon, the cost of maintenance and opera-
tion of the Scheme or of any extension thereof
or of an Cxtension gg a result thereof, with

iabilj ¢ period durj ich the said
liability phag ¢ bg disc:harggrggv?T Wil fhe
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(©) “Gmrcrnmcni“mcnns (he '[Central G
o Central Government |
N ‘jrrigtion scheme™ means ¢
1S referred to in section ‘1.""3" such scheme as
(2) “landowncr" has the meani
> . -:"‘ 4 1 s,
4 (he Punjab Land Revenue ;C j amingec io ¥ 0
Ny 1887) °[and includes G ct, 1887 (XVIl of
- | cs Government];
(h) “prescribcd“ means prescri ‘
: ant scribe
under this Act ; d by rules made
(i) the expl-essi01}§ “land”’,““tenant” and ‘“‘occu
ncy tenant ' yiot~4
e anc) S have the meanings respectively
e assigned 1O them in the Punjab Tenancy Act
1887 (XVI of 1887) ; ’
(j) the expressions “Canal OIﬁcer”.and"‘Divisional
he meanings respectively

; Cal}al Officer” have t
1‘?7[31 ° assigned to them in the Northern India Canal
and Drainage Ach 1873 (VIII of 1873);

3[(j) «matured ared .
included 11 the irrigatiol scheme, ;
i s’ rate under

subject to P2 ment
of the Northern
t No

section
Drainage Act, 1873 (Ac
during any harvest].
scheme has © or comes into opera-
for any one or m

(i) the irrigation ©
jected canal ;
gituate with-

(ii) the extension of iImig

in the approved irrigatio
ing canal ;

i b by the Pul}jab‘

o e —
a Gtate
1Substituted for the words “GOV".’“‘“‘“t e ate an
Reorganisation (Chandigarh) (Adaptatlon of Laws 0% State
Order, 1968.
1963.

3Added by Punjab ACt No. 34 of
i 9.
3Clause (i) inserted bY Punjab Act No- 7 of 195

Irrigation schemes
and notification

of prop
levy betterment

charges.
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if) the i irrigation supp|
iif) the improvement of irriga PPly or '
(i) factors or water allowances to Japds :ﬁzclty
irrigated ; ady

(iv) the provision for or the improvement of dr
or any reservoir, dam or embank
tructed, maintained or controlled

Government for the supply or storage of w attgre.

aing e
ment COI%S:

the Government may proceed to levy betternment charges
in respect of the lands which are included or are likely t,
be included in the irrigation scheme by notifying in’the
official Gazette a copy of which shall be posted at 3 cons-
picuous place in the village affected and in such other man.
ner as may be prescribed its intention so to do and shal]
specify in such no_tiﬁcatlon. such particulars respecting the
proposed levy as it may think necessary, including parti-
culars respecting the type and extent of irrigation propos-
ed :

Provided that no betterment charges shall be levied
in relation to an irrigation scheme where the charges
ordinarily leviable under other laws for the time being in
force are sufficient to cover the cost of the scheme:

Provided further that the amount of the betterment
charges recoverable from any scheme will be limited to
the difference between the investment onthe scheme and
such part of it as may make it productive,

Explanation 1. “Capacity factor” means the ratio of
the mean supply to the authorised full supply discharge of
a channel, and “mean supply” for a period connotes the
sum of the daily supply in cusecs divided by the number of
days during that period.

ExplanationII. “Water allowance’ means the Qesign-
ed number of cusecs of outlet or distributary capacity per
thousand acres of land included in an irrigation scheme.

Explanation III. “‘Cusecs” is the unit of discharge,

and means the rate of flow of one cubic foot of water Per
second.
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4. (1) At any time after the expiry of one
from 1he date of the publication of the nu{iﬁcmi(m'rererred of betterment
in section 3 the Govermment may cause a schedule of
petterment charges to be prepared for all Jands or clasg ?)f
jands ;ncluded I an irrigation scheme showing the rates
at which the charges shall be leviable on the lands and
pay-'lb'e by the l.ando.wncrs and occupancy tenants thereof
and the proportions in which the charges shall be so pay-

able.

Month Procedure for levy

(2) In preparing a schedule under sub-section (1) for
the levy of beiterment charges in respect of any irrigation
scheme regard shall be had to the following, namely—

(a) the type of irrigation ;

(b) the improvement in irrigation ;.
(c) the extent of betterment accruing to the lands.

(3) A draft of the schedule prepared under sub-sec-
tion (J) shall be published in the official Gazette, a copy
of which shall be posted at some conspicuous place in the

area affected and in such other manner as may be prescrib-
ed.

(4) Any landowner or occupancy tenant who may be
affected by the proposed betterment charges may, within
sixty days from the date of the publication of the schedule
in the official Gazette, or from the date of its publication In
the village, whichever is later, present a petition in writ-
ing to the Government stating his objections, if any, to the
levy of the betterment charges or the rate thereof.

(5) After considering the objections and after making
such further inquiry into the matter as the 'Governmexllt
may think fit, the Government shall determine the final
schedule of betterment charges and cause the same to be
published in the official Gazette, and in such other man-
ner as may be prescribed.
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' he amount of the betterment charges Jey:
Atglrg;;tt?:{m&?s. in ress'pec(tl )OIT any lands included In an irrigation sc}:gmg
shall not exceed one-hall of the difference between
value of the lands with reference to such date Prior to tp,
commencement of any work in connection Wlth. the jp.
rigation scheme as the Government may, by notificatjop
in the official Gazette, fix in this behalf and ‘theijr estimat.
ed value with reference to such other _da'te after such
commencement the Government may similarly fix, 5,4
such valuations shall be made in the prescribed manner,

(2) Where in an irrigation scheme only lift irriga.
tion arrangements are maintained and operated by the
landowners or occupancy tenants, the betterment charges
leviable shall not exceed one-half of the charges which
would otherwise have been payable for gravity flow irriga-
tion :

Provided that whenever such lift irrigation arrange-
ments are converted into gravity flow irrigation, the land-
OWIErS or occupancy tenants, as the case may be, shall be
ll;al()ile to pay the full betterment charges in respect of the

nds.

T [5A. (1) Notwithstanding anything to the contrary
advance payment CONtained in this Act and subject (o the provisions of
charpelerment sub-section (2), every person liable (o pay betterment
thereof, erc.  Charges under this Act shall, with effect from the Kharif
harvest of the agricultyral year 1958-59, be liable to pay
to the Government advance payment of betterment charges
10 respect of his matured area af each harvest at such
rate not exceeding twenty-five rupees per acre of such

area as the Government may by notification direct :

Provid.ed that the Government may fix different
rates for different matured areas.

(2) The liablity to make advance payment of better-
ment charges shall cease from (he date on which the Schedule
of betterment Charges has been published in the official
Gazelte under Sub-section (5) of section 4.

———
B

ISection SA inserted by Punjab Act No. 7 of 1959, section 3.
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€)) .Th.c amount of betterment charges i
erson 18 liable to pay under this Act Shfu beWhlfgi] .ang
from him after deducting therefrom the amount of 1s§l
vance payment of betterment charges paid by him ol

(5) If the amount of advance payment of bett
charges is found to be in excess of the amount of eﬁ??feﬁf
ment charges the excess shall be refunded by the Govern-
ment to the person from whom it was realised.

(5) The amount of advance payment of bett
charges shall be realised, and deduction or refund teﬁgll':g;'

o5 referred to in sub-sections (3) and (4) shall be made,
in such manner as may be prescribed.]

6. (1) Where in respect of any lands included in an
irrigation scheme expenditure has been, or is likely to be
incurred by the Government in the execution of any one
or more of the following works or in undertaking any one
or more of the following measures, namely—

(a) rectangulation, sub-rectangulation or killaband
(that is to say, sub-division of land into one-
acre fields), | v

(b) level, topographical or soil surveys,
(¢) construction of watercourses,.

(d) construction of village roads and works ap-
pertaining thereto,

{he Government may, for the purpose of recouping or meet-
ing such expenditure, cause a schedule of acreage raée
to be prepared showing the rates at which they shall be
leviabie on the lands, and the manner i which and the
persons by whom they shall be payable.

der sub-sec-
(2) A draft of the schedule pre ared un
tion (/) shall be published in the o plal Gazette, z}ncot%{3
of which shall be posted at some conspicuous p acebe the
area affected and in such other manner as may be P
cribed.
¢t who may be
3) Any landowner or occupancy tenant who may, 3
aﬂ‘ecgezi by ghe p ropo sed acreage rates may, Withid sixty

Levy of acreage
rates.
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of icali fthe Schedul ;
. late of the pubhcalgqn of sc ¢ in
days %0;:1"%;1&::((0. present A petition in Writing ¢, the
lé:e ,Om(:ncnl stating his objections, if any, to_the levy of the
acg;:gc rates or the incidence thereof.

ideri jecti fter makj
' considering the objections and 3 ing
h(‘;\)xrggrminguiry into the matter as the Governmen
- think fit, the Government shall determipe the finy
:?:izdule of aéreage rates and cause the same to be pub-
iished in the official Gazette and in such other manner g4
may be prescribed,

Frsliyofschedule 7. The betterment charges and the acrea
of betterment

iable under the final schedules as published under_ sub-

e s, ]si‘clt?gne (9) of section 4 and sub-section (4) of section 6
shall be final and no court shall call in question the

schedules so published or the levy or rates of such charges

or the determination by the Government of the 1ncrease

1 value of lands for the purpose of levying betterment
charges.

ey L, Y (1) When the schedule of betterment charges of
and acreage rates, aCreage rates has heep published in the official Gazette
under sub-sectjon (3) of secti

tion 4 or sub-section 4) of
section 6, the Canal Officer shall

Prepare a demand state.-
ment in respec( thereof in sygh

8€ rates

(2 Al:{y landowner of
a

; OCCupancy tenant may within
such perio

. S may be prescribed from the date.o_f. the
notice of demand, present g petition  to the Divisional
Canal Officer or the Deputy Collector objecting-to the
émand or any part thereof

- reol, and the petitjop shall be dis-
Posed of in gy manner and

( orders passed thereon shall
€ subject tq Such appeals as

may be prescribed.

.(3) Any amoup due under a potice of demand shall
subject to any orders that ma

i Y be passed on appeal under
Subssection (2), pe Payable within such time s may be
prescribed,
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9. (I The betterment charges and (he
s acreage rates

2 a. \ - - .
may bc.p id in one or more instalments a
§ as may be
pres-

cribed

Provided that where the \
stes are pai d in insta lmemsbic:]tttcc; cl:‘s\fml charges or acreage
re§peC‘ of such instalments at sk 1.'stmll be payable in
cribed and such interest shall be l‘ecd es as may be pres-
manner as the betterment charges or ?1:,: lch in the same
acreage rates.

Notwithstanding anythi ; ;
tion. the Gove_rnment n%ay, ysul;}lfctcfo‘“;z;Cd n ghis sec-
may be P?escrlbeq, allow a landowner to l c1('mdlt'lons as
art of his land in favour of the Govémrc inquish any
faction of the betterment charges Pa\'abllrée?; in- satis-
2 respect

thereof.

119-A. (1) Notwithstanding anything to the co;ltrary

ed in this Act, pending the publication of final

contain
schedules under section 4, any landowner may
’

if he so chooses,
petterment charges leviable under the Act, at such rate

as the Government may by notificati i

! , jon direct
? laindowner exercises his choice to do so he ’sl?zﬂ?n“gtle;:
mge to pay ayment of betterment charges
under section 5A, and if he has already paid any amount
under section 5A, the advance payment payable under this

sectiqn shall be reduced to that extent.

(2) The provisions of sub-sections (3 4) and (3)
of section 5A, shall, as far as may be, apz)ly(tc)) th> péy'-
ment made under cub-section (/).]-

een a failuré of crops in any

10. Where {here has b
notwithstanding anything 0
made there-

the contrary contained 10 this (
under, postpone for such period as 1t (hinks fit the 16
or rates, whet"er wholly or in parl.

very of any such charges
rates shall

11. The betterment charges ¢
be recoverable from the landowner and
concerned in such proportions as ma

- I

e

e i
0.7 of 1959

1Section 9-A inserted bY punjab Act N

make an advance payment in lump sum of

Mode of reco-
ment chargo-‘n
ﬂn(‘ acrea R"
rates, ’

Postponement of
recovery of better=
ment charges an
acreage rates n

certain cases.

Apponiomnem of
b

ctlcrment
charges and acreas

ge Tates,
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ACREAGE RATES
Provided that jp making any sych apportion
ween the landowner and the

OcCupancy tenapt op gont bet-
land due regard shall be had i

respect of the division of produce or Capital va[yes bety,
such person in respect of that lan -

Provided further that
owners than one they shall

. Ore Japd.
be Jointly an( severally 1%%?

or the portiop recoverable from tha OWner ang

similarly where there are m re occupa

one they shall be

Betterment charges

andacreage rates 1o .~ 12, Any sums lawful]

be a charge on the belterment
land.

Y due under this Act
charges fadvance Payment of

by way o
charges] or acreage rates sha|] take Priority gye

etttermem
I all othe:

nd reveny.
nt to be 3 Charge op the
Narrear of lang revenye,

charges payable In respect of the land except la

and shall pe deemed to that exte

land and shal| ba Técoverable as 5
Betterment charges

R i 13. The betterment Charges [advance Payment of

notwoaffect any be'(ermenf charges] and acreage rates payable under

leviable. " this Act in respect of any land shall not affect any othe;
rates or charges leviable under any other law for (he time
being in orce,

Bar to urisdicion 4. No civil goypy shall have jurisdiction ip respect
of evil courts, o Ny matler relating ¢

O anything done or t, be done
under this Agf. |

Indemnity  frop 18. No

claim ghall lje against the Governmept for
proceedings. compensation or fop the refund of betterment charges or
acreage rates op account of loss occasioned by the failure
Or stoppage of water in a ¢ by any cause beyond
the control of (}e Government or by any repairs, altera-
tions or additions made to the ¢
Canal Officer or by
ing the Proper flow of wa(er th:rei
established course of ir

rigation in cases where the Divi-
sional Canal Officer considers sych action to be necessary.

T ———

"The words “advance payment of betterment charges"
No. 7 of 1959,

aken by him for regulat-
nor for maintaining the

inserted by Punjab Act

o
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16. No suil, prosecution or of]
. . 2™y . " 1er lepal roceed
shall lie against any person ip respect of ﬂi\)'li!\ ‘ d.(;cdmg Indemnity,
intended to be done in goog faith undey this ,{'_' ne or
rules made threunder, ct or the

17. (!) The Di\fisionnlCan'llomcc- N

ra ey % U Canal Collector, Powers of Canat

Deputy Collector or a Revenue Officer of the rank of 4 Ig)r, and " Reveme
ty Commissioner or Assistant 7€ Officers 10 surmmon

pul} _ n COHCCl()r May summon persons

any person whose attendance he considers ‘ |

e Sonssd : necessar
purpose of any business before |yin under this Acy y for the

(2) Any person so summoned shall b
1 d i c bound toa
at the time and place mentioned ip (}e Summons, in pggfsr:
or, if the summons so allows, by his recognised ,agent or a
legal practitioner. g

(3) The person attending ip obedience t ]
mons shall be bound to state the 0 the sum

: truth upon any matter res-
pecting which he is examined or k J erre

makes statements, and to
produce such documents and other things relating to any

such matters as the summoning officer may require.

18. If a person required by a Summons, notice, order

or proclamation proceedings from a sy
attend at a certain time and ithi o + limits of estate in
- = p ]a?e Wi rhll} thc llmltS Of tht obedience to orders

) Oor 1n WhiCh he holds of Canal and Reve-

Penalty for failure

mmoning officer to to attend within

5> at the discretion of the summoning officer
to a fine which may extend fo fifty rupees, which, if not
paid in cash, shall be recoverable as arrears of land reveaue,

_19. (1) The Governmcnt may, b)’ notification in the Power to make

OAﬁi‘Cla] Gazetle, make rules to carry ouf the purposes of this ™"
ct.

(2) In particular and without prejudice to the genera-

lity of the foregoing power, such rules may provide for all
orany of the following matfers, namely :(—

(@) the manner in which notices under this Act, or
the schedules of betterment charges and acreage
rates shall be published ;
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(b) the manner in which valuation may be mj
any lands for the purpose of sub-section ae) g;
section 5 and for determining their increage in

value ;

(¢) the manner in which rates of betterment
charges shall be calculated with reference to any
lands or class of lands in an irrigation scheme ;

[(cc) the manner in which advance payment of
betterment charges shall be realised and the
amount thereof deducted or refurded ;).

(d) the form in which demand statements may be
prepared under sub-section (I) of section 8 and
the procedure for preparing the same ;

(e) the form in which notices of demand may be
prepared under this Act and the manner of their

service ;

(f) the time within which objections may be pre-
ferred from notices of demand under sub-sec-
tion (2) of section 8, the procedure for the
determination of such objections and the autho-
rities to whom and the manner in which and the
conditions subject (o which appeals may be
preferrved therefrom ;

(g) the time within which betterment charges an(}
acreage rates shall be payble after the notice ©
demand and the manner in which such charges
or rates may be realised;

(h) the conditions subject to whicl} any sum fl;lle
under this Act may be Eaid in mstalmenlﬁ :um
the rate of interest for the payment of suc

in instalments;

r
(/) the conditions subject to which any lantd?)}wﬁ?s
may be allowed to relinquish any par

e

- r—

'Clause (cc) inserted by Punjab Act No, 7 of 1959.
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land to the G
overnment i :
ment charges due fl'Onllt il}ls]{'lt.lsfaction of better-

(j) the manner i i
in which bett
b erment charge
owni%g ratgs may be apportioned betwe%:nsl;:;:l(E
and occupancy tenants;

(k) the manner in which
] and the condition j
to which any officer shall exercise hi: ;‘;23::;

under this Act ;
() any other matter requiring to be prescribed

under this Act.

20. ()] The Punjab Betterment Charges
I of 1952),

Acreage Rates Act, 1952 (President’s Act No. IIT of 1
is hereby repealed, but notwithstanding such repeal,
. the exercise of any

d by or under the repealed Act shall be
Jeemed to have been done Or taken in €Xercise of the powers
conferred by OT under this Act SO far as consistent with the

provisions of this Act.

1(2) The PEPSU Betterment Charges and Acreage
1 of 1955), 1 hereby repeal

Rates Act, 1954 (Pepsu ActNo.
1 not affect—

ed :
provided that the repeal shal
us operation of the Act SO repealed
) t(l)1re g;vu_) : uly done Of suffered thereunders

or
1 jvilege; obligation Of liabilit)t
@) aaﬁ:}:]u?r%ﬁtbrpitrllcurr%d under the Act sO repealed;
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and any such investigation, legal proceedin
remedy may be instituted, continued or enfogrcgcli.
and any such penalty, fo‘rfextl_nre Or punish.
ment may be imposed, as if this Act had poy

been passed :

Provided further that anything done or ap
action taken under the Act so repealed shall he
deemed to have been done or taken under the
corresponding provisions of this Act and sha]]
continue to be in force accordingly, unless and
until superseded by anything done or any action
taken under this Act.]

‘_‘.%" -

¥




